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WLHLI. 422(37), —altafy iR warem ama fram, 1945 w1 3k S @ % fan wfreg fre s e,
e aewR Sitafly ol wary wir svfubem, 1940 (1940 %7 23) Y uRT 333 9 SO (2) O WE (TTW) BRI ST wiftRR
%1 W W gu AR, fag ol el shafy wdiet wemee W & vt #A W Trar e et §, 3w e e
SIGTTHR, IR 3 AT, SRR, WPT-1, TE-3, IHES (i) TR 6 I, 2001 7 7S 4 F 5 T THINT Mt TR & ware
3R it e v (Rt Fafteen TRR w ettt faven) =t sifgeen dem wow L 419(97) ardie 6 9, 2001
B wenTTr foar v o, fred 2w safierl 9, Rk 598 woftm 819 w6 S o, 3w aifte |, fres 3ew sfigen we
TS T W e s Svem U 6 g of, Fawie fem ) smfl & sreer @, s ofi g omiBm fieg Ty 9

iR, o worw it Wit e w1 A 6 I, 2001 W S9E wU G off;

3R, F3 FrER A 3w Wy Pl % dEa T ween @ B and i gen wa i gu

I: 37, HXT TTER, SR AR F U 238 50 RH WiRE A w1 gy, A, faw ik gt ohwfy
TEAH TEEER AT QWY HE * oyan vl st waner weht frm, 1945 7 deR w0 & g, Prafiafen fras
o &, g —

1. (1) ¥ el w0 firr T sivefy ol weme aoft (s frem, 2002 %)
(2) A TR § TENE B A F TGN
2. il o s et fram, 1945 & Fram 168 A, " el ol @ atim v S, T 1 % e gwe
srufiri’ ! yredi & vors w ¢ odrefivgi yre Ten ww
[ W, 3. 11023/44/2000- €t @ Y (s w@ @) J
T, ST, Fyo afen
arg feromor : — 7 Frans e era § rfeerer wvom 28-10/45-49 (1) e 21 fERER, 1945 ¥ gro e gor o 3R
s froel ar o, muwnf 311(en), mifm 1-5-2002 % GO AR FRAUTT | 1-5-1979 W qavE i

Jirafyy sif samaT wrmft frem, 1945 TTee SR aftam sea SR (e faram ) ¥ v, e sitfin
ot wamert wrrit srfufrem, 1940 (F B o wmw@-61) §, A sinfie ¥
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MINISTRY OF HEALTH AND FAMILY WELFARE
{Department of Indian System of Medicine and Homoeopathy)
NOTIFICATION
New Delhy, the 11th June, 2002

G.S.R. 422(E).—Whercas a draft of certain rules further to amend the Digs andCuamehcsme, 1945, which the
Central Government, after consultation with the Ayurvedic, Siddha and Unani Drugs Technical Advisory Board, proposes
to make, mn exercise of the powers conferred by clause (gga) of sub-section (2) of section 33-N of the Drugs and Cosmetics
Act, 1940 (23 of 194D), was published, as required by the said section, at page 4 to S of the Gazette of India, Extraordinary,
Part 11, Section 3, Sub-section (i), dated the 6th June 2001, under the notification of the Government of India in the Ministry
of Health and Family Welfare (Department of Indian Systems of Medicine & Homoeopathy) number 419(E), dated the 6th
June, 2001, inviting objections and suggestions from all persons likely to be affected thereby before expiry of a period forty-
five days from the date on which the copies of the Official Gazette containing the said notification were made available to
the public;

And whereas copies of the said Gazefte were made available to the public on the 6th June, 2001;

And whereas no objections and suggestions from the public on the said draft rules have been received by the
Central Government;

Now, therefore, in excrcise of the powers conferred by section 33-N of the said Act, the Central Government, after
consultation with the Aynrveda, Siddha and Unani Drugs Technical Advisory Board, hereby makes the following rules
further to amend the Drugs and Cosmetics Rules, 1945, namely \—

L (1) Theserules maybecalled the Drugs and Cosmetics Rules (4th Amendment), 2002.
(@) They shall come into force on the date of their publication in the Official Gazette.

. 2. Inthe Drugs and Cosmetics Rules, 1945, in rule 168, in the column relating to “Class of drugs”, against item 1,
for the word “Single dmgs”, the word “Drups” shall be substituted.

[F. No. K 11023/44/2000-DCCASM)]
L. PRASAD, Jt. Secy.

Foot note:— The principal mles were published in the Official Gazette vide notification No. F.28-10/45-H(1) dated the 21st

’ December, 1945 and the last amended vide G.S.R. No. 311(E) dated the 1-5-2002. The Drugs and Cosmetics
Rules, 1945 as amended up to 1-5-1979 is contained in the publication of the Ministry of Health and Family
Welfare (Department of Health) containing the Drugs and Cosmetics Act, 1940 (PDGHS-61).
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ALHLTL, 423(31), —afufy o v vt sifufiem, 1940 (1940 9 23 ) ) vt Srgeh = i dEA o %
fony g Geieml = e ol ¥t TR R aifurm =t v 239 g wow afee e w@ gy e, g sk
At ety wiien gemeHi A § T W ¥ TIER S it §, SR R S STIRITMR, YR & T, STArER,
NIM-11, WE-3, SHES (i) AR 6 S, 2001 § 99 2 ¥ 3 T THIRR W TR & wares S aRar e Je (SR
Farfipren it el wrdet fvipT) a5 stftremn S 418( 27) WS 6 A, 2001 T FER R Ty o, Rl < avi et
R, foris @ Wi € % s oft, s i Q, Fre e stirparn o ToreT wt R s sy a4 o o,
A wr T sroft F arera @ g sndy SR g st ey T 9

A, T TOTT, H s werm @ A 6 Y, 2001 W e wa W T of;
v, e TR R R e detee) % wey o | i end o gem g et g ¥

o o, Wt TR, IR Afufre 1 ow 339 g v niwed) & wam e gy, s, fag o gEr sife
TR TemEER AT | wnrd w3 ¥ gyem, oty et ey anrdh atfatee, 1940 ¥ wrelt st F frafafew olv
o e #, staky i —

stafir o wmnm Tl srfbfam, 1945 (1940 1 23 ) 0 veeh ATATE,  omgde” o 3 sndra—
() 6 U 557 & grr witfe ¥, Sew, Teg ofin ofF ! (Mm-1) " v e form e
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(@) 7 TEA® 549 AR I0Y weifvm wfieai & wvmm, frafefan omwnfim e o, [l —
** 54~ et sTrepElE o Wik
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NOTIFICATION
New Delhi, the 11th June, 2002

G.S5.R. 423(E).—Whereas a draft of certain amendments further to amend the First Schedule to the Drugs and
Cosmetics Act, 1940 (23 of 1940), which the Central Government, after consultation with the Ayurvedic, Siddha and Unani
Drugs Technical Advisory Board, proposes to make, in cxercise of the powers conferred by Section 33-0 of the said Act,
was published, as required by the said section, at pages 2 1o 3 of the Gazette of India, Extraordinary, Part 11, Section 3, Sub-
section (i), dated the 6th June, 2001, under the notification of the Government of India in the Ministry of Health and Family
Welfare (Department of Indian Systems of Medicine & Homocopathy) number G.S.R. 418(E), dated the 6th June, 2001,
inviting objections and suggestions from all persons likely to be affected thereby, before the expiry of a period of three
months from the date on which the copies of the Official Gazette containing the said notification were made available to the
public;

And whereas copies of the said Gazette were made available to the public on the 6th June, 2001;

And whereas no objections and suggestions from the public on the said draft amendments have been received by
the Central Government,

Now, therefore, in exercise of the powers conferred by Section 33-O of the said Act, the Ceniral Government, after
consultation with the Ayurveda, Siddha and Unani Drugs Technical Advisory Board, hereby makes the following further
amendments to the First Schedule to the Drugs and Cosmetics Act, 1940, namely :—

In the First Schedule to the Drugs and Cosmetics Act, 1940 (23 of 1940), under the heading “ Ayurveda”.—
@) inthe entry against serial number 54 A, the brackets, word and figure “(Part-1)” shall be omitted;
(b) after serial number 54 B and the entries relating thereto, the following shall be inserted, namely :—
“54 C-Ayurvedic Pharmacopoeia of India.”
[F. No. K. 11¢23/44/2000-DCCISM)}
L. PRASAD, Jt. Secy.

Foot note:— The principal rules were published in the Official Gazette vide notification No. F.28-10/45-H(1) dated the 21st
December, 1945 and the last amended vide G.S.R. No, 311(E) dated the 1.5-2002. The Drugs and Cosmetics
Rules, 1945 as amnended up to 1-5-1979 is contained in the publication of the Ministry of Health and Family
Welfare (Department of Health) containing the Drugs and Cosmciics Act, 1940 (PDGHS-61).
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